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The said judgment might have been placed beinre the

Ministry l.e, R-l herein, Hence R=l ha=-tofnecessarily
take a ascision in regsrd to the industriecl; ‘woekess in
the Defence orcani <aticn who do not come within the five
tradas raferrved to DY the Expert Committee ;nd the 11
trades refnrred to by th# anomalies Cowwittge, es.to

Whether the benefit of upgradation with effect £ rom

16,10.1981 has to e extended to them or nqt.

T As the husband of the applicant héfein is similarly

lac)

situated as the appnicants in 0.4, No.100/92, a direction

mas to ce glven to the réspondents £o extenm the same

benefits as qiven to the applicants in 0.A.No,100/92

de., 15.9.95.

8, As per letter N5, 06532/17 /37 'E/RD-ﬁmRS-3/4692/

D(R&D) 4dt. 17,11.1993 it is stated that tTe monatary bene=fit
on such noticnal fi{xation will he rniven eifect t~» from
9.2,1998., we have to further state that if ultimately

Rel is goin* to take a duecision that theimunetary

beneﬁit has to be glven w.€. £. 1u.10J981 lor 15.10.1984

or any later gate prior to 9.%. 1938, thn ‘8aid monetary

penefits have to be given in case of laté husband of the "i

applicant herein accordingly. F

9, In the - result, this OA is ordered as underi-

(1) The pay of late Sri Ramulu (?usband of the
applicant horein) has to b2 fixed nm in the pay scale of

pe,260=400 as on 154 10,1984 and the m Ptary benefits .
§.5.95 wWia~ b 04 st
have to be given with effect from 9. 2.1q8Q£ put, if
i
ultimately R=1 is going to take a decisiion that the

monetary benefits have to be given even earlier to 9.2.1988

the said monz2tary penefit has to be given in case of

late husband of the applicant herain also.
\
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vide judgment reported in I 1989(2) SLI 100 (Bhagwan Sahai

: 3 3

~appenter Vs. UOT and anor., X.

5. Even before the judgment referred to above was
pronounced by the Apex court, various industrial workers

in the Defence Cstablishments in the trades other than |
the five trades referred to by the Expert commnittee ané

the 11 tfades referred ky to by Fhe Anomalies comini ttee
moved the various Benches of CAT praying for a.direction to
the respondents to extend the benefit of upgradation and
enhanced pay scale with effect from 15.10.1984 and the

same were allowed,

6. The Memo No.17(5)/89-D(Civ.I) dt. 16.3.1%93 (Annex,IV)
was issued by the Ministry of Defence to the effect that
the pay scales of skilled Grede to the upgraded posts will
be given with cffect from 16.10.1981, It is in regard to
11 trades that were idenitifed by the Anomalies Comnitte=z.
wWhen the saild applicants who are not covered by those trades,
along with others made a representation'claiming that they
als» have to be given the benefit of upgradation with effect
from 16,10,1981, it is statea that the matter is under
consideration. A copy of the judgment dt. 3.10,1991 in W.P.
No.492/91 (C) én the file of the 3upreme Court is produced
before us wherein while granting the benefit of upgradation
to the petitioners therein who are Boot makers with effect from
16,10.19981 it was observed as underi:=
wge fore we part we would like to state that the
department should grant the benefit uniformly
to all thosetrades which were to be ungraded
‘after the Deputy Secretary's letter dt. .October 15,
1984, We do hope that they will not be driven
tu court to receive the benefit of which they are

entitled as per the ihterpretatdnn put by this
court in Bhagwan Sahai's case (supra) ".
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